Before the National Company Law Tribunal,

Principal Bench, at New Delhi
Company Application No. CA {CAA) 46 (PB) of 2017

Present: CHIEF JUSTICE (RETD.) SHRI MM KUMAR, HON’BLE PRESIDENT
& SHRI R. VARADHARAJAN, MEMBER {JUDICIAL)

IN THE MATTER OF:
The Companies Act, 2013;
AND
IN THE MATTER OF:
Application under Sections 230 -232 and other applicable provisions of
the Companies Act, 2013 read with Companies (Arrangements and
Amalgamations) Rules, 2016;
AND
IN THE MATTER OF:
Scheme of Arrangement amongst
1) Religare Securities Limited

A company incorporated under the Companies Act, 1956
Through its authorized representative: Mr. Mohit Maheshwari
Having Reristered Office at:

2" Floor, Rajlok Building,24, Nehru Place,
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2) Religare Commodity Broking Private Limited,
A company incorporated under the Companies Act, 1956

Through its authorised representative: Mr. Mohit Maheshwari

Having Registered Office at:

2™ Floor, Rajlok Building,24, Nehru Place,
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3) RGAM Investment Advisers Private Limited,

A company incorporated under the Companies Act, 1956

Through its authorised representative: Mr. Mohit Maheshwari
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2" Floor, Rajlok Building,24, Nehru Place,
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4) Religare Venture Capital Limited,
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Through its authorised representative: Mr. Mohit Maheshwari
Having Registered Office at:

2™ Floor, Rajlok Building,24, Nehru Place,
New Dethi- 110019

... TRANSFEROR COMPANY NO. 4/ APPLICANT COMPANY 4

5) Religare Arts Investment Management Limited Private Limited,
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Through its authorised representative: Mr. Mohit Maheshwari
Having Registered Office at:

2" Floor, Rajlok Building,24, Nehru Place,
New Delhi- 110019

... TRANSFEROR COMPANY NO. 5/ APPLICANT COMPANY 5

6) Religare Capital Finance Limited, RGAM Capital India Limited,

A company incorporated under the Companies Act, 1956
Through its authorised representative: Mr. Mohit Maheshwari
Having Registered Office at:

2" Floor, Rajlok Building,24, Nehru Place,

New Delhi- 110019
o
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... TRANSFEROR COMPANY NO. 6/ APPLICANT COMPANY 6

7) Religare Capital India Limited

A company incorporated under the Companies Act, 1956
Through its authorised representative: Mr. Mohit Maheshwari
Having Registered Office at:

2™ Floor, Rajlok Building,24, Nehru Place,
New Delhi- 110019

... TRANSFEROR COMPANY NO. 7/ APPLICANT COMPANY 7

8) Religare Investment Advisors Limited,

A company incorporated under the Companies Act, 1956
Through its authorised representative: Mr. Mohit Maheshwari
Having Registered Office at:

2" Floor, Rajlok Building,24, Nehru Place,
New Delhi- 110019

... TRANSFEROR COMPANY NO. 8/ APPLICANT COMPANY 8

9) Religare Support Services Limited

A company incorporated under the Companies Act, 1956
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Through its authorised representative; Mr. Mohit Maheshwari

Having Registered Office at:

2™ Floor, Rajlok Building,24, Nehru Place,
New Dethi- 110019

... TRANSFEROR COMPANY NO. 9/ APPLICANT COMPANY 9

10)Religare Arts Initiative Limited,
A company incorporated under the Companies Act, 1956

Through its authorised representative: Mr. Mohit Maheshwari

Having Registered Office at:

2™ Floor, Rajlok Building,24, Nehru Place,
New Delhi- 110019

... TRANSFEROR COMPANY NO, 10/ APPLICANT COMPANY 10

11) Religare Capital Markets (India) Limited,
A company incorporated under the Companies Act, 1956

Through its authorised representative: Mr. Mohit Maheshwari

Having Registered Office at:

2™ Floor, Rajlok Building,24, Nehru Place,
New Delhi- 110019

&




... TRANSFEROR COMPANY NO. 11/APPLICANT COMPANY11

12)Religare Broking Limited

A company incorporated under the Companies Act, 1956
Through its authorised representative: Mr. Mohit Maheshwari
Having Registered Office at:

2™ Floor, Rajlok Building,24, Nehru Place,
New Delhi- 110019
... APPLICANT/ RESULTING COMPANY
WITH

13) Religare Enterprises Limited

A company incorporated under the Companies Act, 1956
Through its authorised representative: Mr. Mohit Maheshwari
Having Registered Office at:

2™ Floor, Rajlok Building,24, Nehru Place,
New Delhi- 110019
... TRANSFEREE COMPANY / APPLICANT COMPANY 13

Counsel for Applicants : Divyam Agarwal,Raghav Sabharwal,Kunal Chaturvedi,

- Catherine Ayallore.
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ORDER

This is an application filed by the applicant companies herein, namely
Religare Securities Limited (“ Applicant Company 17/ “Demerged
Company”), Religare Commodity Broking Private Limited (“ Applicant

Company 2”), RGAM Investment Advisers Private Limited (“ Applicant

~ Company 3”), Religare Venture Capital Limited (“ Applicant Company 4”),

Religare Arts Investment Management Limited Private Limited (“ Applicant
Company 5”), Religare Capital Finance Limited (“ Applicant Company 6”),
RGAM Capital India Limited (“ Applicant Company 7”), Religare Investment
Advisors Limited (“ Applicant Company 8”), Religare Support Services
Limited (“ Applicant Company 9”), Religare Arts Initiative Limited (“
Applicant Company 10”), Religare Capital Markets (India) Limited (“
Applicant Company 11”), Religare Broking Limited (“Applicant Company
12”), and Religare Enterprises Limited (“Applicant Company 13”)
(collectively referred to as “Applicants”) under Sections 230 to 232 and other
applicable provisions of the Companies Act, 2013 (for brevity ‘the Act’) read
with Companies (Compromises, Arrangements and Amalgamations) Rules,

2016 (for brevity ‘the Rules’) in relation to the Scheme of Arrangement (for

brevity 'the Scheme’) proposed between the applicants. The said Scheme is
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Directing convening of the meeting of the Secured Creditors of the
Applicant Company 1 and 13, to consider the Scheme;

Directions for sending individual notice to the Equity shareholders of the
Applicant Company 13;

Directions for sending individual notice to the Unsecured Creditors of
Applicant Company 1;

Directions for sending individual notice to the Secured Creditors of
Applicant Company 1 and 13;

Direct service of notice to statutory authorities under Section 230(5);
Directing publication of notice of meetings in the newspapers “Indian
Express” and “Jansatta”;

issuing necessary direction for appointment of Chairperson and
scrutinizer for the meeting or meetings to be held and terms of
appointment and remuneration for the Chairperson;

Issuing necessary direction fixing the time period within which the

chairperson shall report the result of the meeting to this Hon’ble
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X
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28, 2017. It is further represented that the Applicant Company 4 has no
Secured Creditors as on February 28, 2017. it has 7(Seven) Unsecured
Creditors as on February 28, 2017. in relation to Equity Shareholders, since
consent of all the shareholders has been obtained, a prayer has been made
for dispensing with holding of meeting. Since there are no secured creditors
of Applicant Company 4, there is no requirement of convening the meeting
of secured creditors of Applicant Company 4. While in relation to Unsecured
Creditors, 3 unsecured creditors representing 96% in value of unsecured
credit have given their consent to the proposed Scheme hence a prayer has
been made for dispensing with holding of meeting of Unsecured Creditors.
7} In relation to Religare Arts Investment Management Limited being Applicant
Company 5, it is represented that it has 7(Seven) Equity Shareholders as on
February 28, 2017. It is further represented that the Applicant Company 5
has no Secured Creditors and 2 Unsecured Creditors as on February 28, 2017.
In relation to Equity Shareholders and Unsecured Creditors, since consent of
the shareholders and Unsecured Creditors representing 100% in value

having been obtained for the proposed Scheme, a prayer has been made for

dispensing with holding of meeting. Since there are no secured creditors of
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obtained for the proposed Scheme, a prayer has been made for dispensing
with holding of meeting. Since there are no Secured Creditors of Applicant
Company 9, there is no requirement of convening the meeting of Secured
Creditor of Applicant Company 9.While in relation to Unsecured creditors
out of 203; 25 Unsecured creditor representing 95.08% in value of Unsecured
credit have given their consent to the provisions of the Scheme, and a prayer
has been made for dispensing with holding of meeting.

12) In relation to Religare Arts Initiative Limited being Applicant Company
10, it is represented that it has 7 (Seven) Equity Shareholders as on February
28, 2017. It is further represented that the Applicant Company 10 has no
Secured Creditors as on February 28, 2017. It has 9 (Nine) Unsecured
Creditors as on February 28, 2017. In relation to Equity Shareholders, since
consent of the shareholders representing 100% in value having been
obtained for a proposed scheme, a prayer has been made for dispensing with
holding of meeting. Since there are no Secured Creditors of Applicant
Company 10, there is no requirement of convening the meeting of Secured

Creditors of Applicant Company 10. While in relation to unsecured creditors

out of 9; 1 unsecured creditor representing 99.28% in value of unsecured
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of Rs.10 each The issued, subscribed and Paid- up capital of the company is
Rs. 34,49,28,000/- divided into 3,44,92,800 equity shares of Rs.10 each.
19) The main objects of the Applicant Company 1 as mentioned under

Clause IlI-A of Memorandum of Association are as follows:-

“1. To acquire and hold one or more memberships in stocks/security
exchanges, trade associations, commodity exchanges,
clearing houses or association, or otherwise in India or any
part of the world, to secure membership privileges therefrom
and to acquire and hold membership in any association of
bankers, merchant bankers, insurance companies, brokers,
security dealers or commodity dealers or any other association
membership of which will or is likely in any way to facilitate

the conduct of company’s business.

2. To establish and carry on business of merchant banking,

U portfolio management, other financial and advisory services,

A




activities and to act as custodian and to undertake the

depository participant activities for all kind of securities.

To provide financial consultancy services, to provide
investment advisory services, research activities on the
internet or otherwise, provide financial consultancy in the

area of personal and corporate finance, etc.

To carry out the business of mutual fund distribution, receive
funds from investors, equity or debt instrument research,

activity instrument in debt and/or equity instruments.

To carry on in India or elsewhere the business to manage,
organise, handle, sponsor, operate or supervise an asset
management company to manage all sorts of assets of mutual
funds in all its branches whether open-ended, close-ended, or

other schemes as may be approved by Securities and

Exc e Board of India or other authorities from time to time
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commercial or other papers or scripts (hereinafter collectively
referred to as "securities”) to buy, under write, invest in
acquire, hold, sell and deal in securities, to act as brokers,
dealers and agents in connection with the securities, to form
syndicate or consortia of managers, agents and purchasers,

for or any of the securities.

To undertake ;c:nd carry on the business of financial
consultancy, investment, counseling, portfolio management,
providing financial and investment assistance syndication of
loans, counseling and represent and/or undertake, to
represent tie-up and/or undertake to tie-up with foreign
banks, investments banks, perpetual, issue houses and
foreign broking companies to tie-up for project and
working capital  finance, syndication of fmancial
arrangements whether in domestic market or international

market, borrowing and lending by way of inter corporate

@,’—M' handling of mergers and amalgamations assisting

Q
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the setting up of joint ventures, foreign currency lending
and borrowings, services to non-residents and tax

consultancy.

To act as managers and to issues and offers, whether by
way of public offer or otherwise, of shares, stocks,
debentures, bonds, units or any other instrument whether
or not transferable or negotiable, commercial or other
paper or not scripts, to act as financial consultancy, joint
managers, lead managers, co - managers, advisers and
counsellers in investment and capital markets, to
underwrite, or to provide standby or procurement
arrangement to issue guarantees or to give any other
commitments for subscribing or agreeing to subscribe or
procure or agree to procure subscription for the
securities to provide financial and investment assistance

for the purpose herein, to act as issue house, manager to

issue, transfer agents.

2
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divided into 1,06,50,000 0.01% Non-cumulative Non-Convertible

Redeemable Preference Shares of Rs 10 each.

23) The main objects of the Applicant Company 3 as mentioned under Clause Ili-
A of Memorandum of Association are as follows:-
“1.  To take over the business of Shreyas & Co, Member National

Stock Exchange of India, along with its asset and liabilities.

2. To acquire or apply for membership of any of the recognised

stock exchanges in India or abroad.

3. To carry on the business of share broking and general brokers for
shares, debentures, debenture stocks, bonds, units, obligations,

securities and derivative segment in any of the Stock Exchange.

4, To act as depository participants and act as a clearinghouse

for derivatives.

5. To manage the funds of any person or Company by investment
in various avenues like shares, debentures, debenture stocks, bonds,

units, mutual funds, pension/ superannuation funds obligations and

securities, issued or guaranteed by Indian or foreign Governments,
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divided into5,00,00,000 equity shares of Rs.10 each. The issued, subscribed

and Paid- up capital of the company is Rs. 30,05,00,000/- divided into

3,00,50,000 equity shares of Rs.10 each

The main objects of the Applicant Company 4 as mentioned under Clause lI-

A of Memorandum of Association are as follows:-

“{1) To carry on the business (es) of a Venture Capital Company
as permitted under the Securities and Exchange board of India
(Venture Capital Funds) Regulations. 1996 and any subsequent

amendment thereto.

(2) To make investments or contributions into other Venture
Capital Funds. Private Equity Funds. Trusts, Investment
Advisors or Sub Advisors, Bodies Corporate and to enter into

joint venture or shareholders agreement with other Investment

Advisors or Sub Advisor to other Venture Capital Funds or Private

Miﬂ/\l-'unds or Trusts.”

3\
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activities required in relation thereto including promotion of art in
the country, providing art related services such as gallery space,
valuation, authentication, organizing art workshops and seminars

and art awareness and education programmes.

3. To provide investment management services, facilities of every
description, including but without limiting the generally of the
foregoing words) all those capable of being provided by investment

managers.

4. To do all other things which are necessary, incidental, anciliary or

otherwise conducive to the attainment of the aforesaid objects.”

28) From the incorporation documents, it is evident that that the Applicant
Company 6 was originally incorporated on 18" November, 2010 under
Companies Act, 1956 as Religare Share Brokers Limited at Delhi, On January

5, 2016 its name changed to Religare Capital Finance Limited. Applicant

ums is a wholly owned subsidiary of Applicant Company 1. The

&
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authorized capital of the Applicant Company No.6, is Rs. 2,00,00,000/-
divided into 20,00,000 Equity Shares of Rs. 10 each .The issued, subscribed
and Paid- up capital of the company is Rs. 1,89,27,000/- divided into

18,92,700 Equity Shares of Rs. 10 each

29) The main objects of the Applicant Company 6 as mentioned under Clause llI-

A of Memorandum of Association are as follows:-

“1. To hold investments in various step-down subsidiaries for
investing, acquiring, holding, purchasing or producing equity
shares, debentures, bonds, mortgages, obligations, securities of any -

kind issued or guaranteed by our Company.

2. To provide financial consultancy services, to provide
investment advisory services on the internet or otherwise, provide

financial consultancy in the area of personal and corporate finance.

Publish books and CD ROMs and any other information related to

wve.
O
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3. To conduct the business of sale, purchase, distribution and
transfer of shares, debts, instruments and hybrid financial
instruments and to perform all related, incidental, ancillary and

allied services.

4. To conduct depository participant’s services, to conduct de-
materiaglization and re- materialization of shares, setup depository
participant centres at various regions in India and to perform all

related, incidental, ancillary and allied services.

5. To receive funds, deposits and investments from the
public, Government agencies, financial institutions and corporate
bodies, grant advances and loans, conduct advisory services
related to banking activities, project financing, funding of

mergers and acquisition activities, fund management and

activities related to money market operations.

@™
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6. To carry on the business of portfolio management
services, investment advisory, custodial services, asset
management services, leasing and hire purchase, mutual fund
services and to act as brokers and to act as brokers of real

estate and financial instruments.

7. To carry on the business of financing, provide lease and
hire purchase services, to provide consultancy in the area of lease

and hire purchase financing.

8. To operate mutual funds, receive funds from investors, equity or
debt instrument, research activity instrument in debt and/or equity

instruments.

9. To lend money or securities on any terms that may be thought
fit to any persons or Companies or customers having dealing with the

Company.

¢
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any person any-where in India or outside whether incorporated or

not.

12. To carry on the business of Non-Banking Financial Services
Company (NBFC) after acquiring registration from Reserve Bank
of India under section 451A of the Reserve Bank of India Act,

1934.”

From the incorporation documents, it is evident that Applicant Company 7
was incorporated on June 15, 2011 under Companies Act, 1956 as Northgate
Capital Asia (India) Limited in the NCT of Delhi. On September 9, 2016 its
name changed to its current name i.e. RGAM Capital India Limited. It is the
wholly owned subsidiary of RSL/ Applicant Company 7. The authorized
capital of the Applicant Company No.7, is Rs. 2,00,00,000/- divided into
20,00,000 Equity Shares of Rs. 10 each .The issued, subscribed and Paid- up

capital of the company is Rs. 1,68,50,300/- divided into 16,85,030 Equity

Shares of Rs. 10 each.
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of all kinds as above exclusively for the holding company,
subsidiaries of holding company, subsidiary companies, associates,

group companies or joint ventures.

4. To enable the entities to avail and share common facilities and
resources dafforded by the company including but not limited to
the areas of human resource, human resource development,

corporate restructuring, acquisitions, mergers, amalgamations,
business strategic planning, corporate communication, joint
ventures, foreign collaboration, finance, treasury, internal controls,
management information system, research and development,
technical assistance, project monitoring, engineering, electronic
data processing, business process services, IT and IT enabled services
including customer services and customer contact support and
other computer  related issues, budgeting, costing, legal,

compliance, insurance, taxation, audit, training, marketing,

administration and control and the related areas.
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world and to participate in various art fairs and events and promote

similar programmes.

4. To act as asset managers for art funds, art fund schemes, to set
up art management business by providing advisory services to

customers in India and abroad.

5 To act as agents and /Jor principal to do any the above

activities,”

From the incorporation documents, it is evident that Applicant Company 11
was incorporated on July 1, 2011 under Companies Act, 1956 in the NCT of
Delhi. It became the wholly owned subsidiary of the Applicant Company 13
with effect from August 01, 2011. The authorized capital of the Applicant
Company No.11, is Rs. 5, 00,000/- divided into 50,000 Equity Shares of Rs 10
each. The issued, subscribed and Paid- up capital of the company is Rs.

5,00,000/- divided into 50,000 Equity Shares of Rs 10 each

The main objects of the Applicant Company 11 as mentioned under Clause

I-A of Memorandum of Association are as follows:-

56










houses or association, or otherwise in India or any part of world, to
secure memberships privileges there from and to acquire and hold
memberships in any association of bankers, merchant bankers,
insurance companies, brokers, security dealers or commodity
dealers or any other association membership of which will or is likely

in any way to facilitate the conduct of company's business.

2. To establish and carry on business of Merchant banking,
Portfolioc Management, other financial and advisory services
activities and to act as custodial and to undertake the Depository
Participant activities and to act as custodial and to undertake

the Depositary Participant activities for all kind of securities.

3. To provides financial consultancy services, to provide

investment advisory services, research activities on the internet or

otherwise; provide financial consultancy in the area of personal and

w finance etc.

N
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4. To carry out the business of mutual fund distribution, receive
funds from investors, equity or debt instrument research activity,

instrument in debt and/or equity instruments.

5. To carry on in India or elsewhere the business to manage,
organize, handle, sponsor, operate  or supervise an Assets
Management Company to manage all sorts of assets of mutual funds
in all its branches whether open ended, close ended, or other schemes
as may be approved by securities and Exchange Board of India or other
authorities from time to time under prevailing laws, rules and
guidelines and to charge such management & advisory fees and
incidental expenses from mutual funds floated by it and to do all such
acts and things as are necessary for the attainment of the foregoing

objects.

6. To carry on and undertake the business of acting in any

upacfty as corporate agents for activities such as but not limited to

&

—

——

S










2. To promote establish and undertake financial ventures of all
kinds, not included in the aforesaid, and to carry out the said activities
either on its own or in alliance with any other Person/Body/ Bodies
Corporate incorporated in India or Overseas either under the Strategic

Alliance or Joint Venture or any other arrangement.

3. To promote, establish, acquire, participate in and finance, in
India and abroad, the Companies, Association, Joint Ventures,
Partnerships, etc. for Infrastructure  Development  and for
development, execution,  restructuring, modernization,
improvement, alteration, management of any undertaking, work,
project or enterprise in the field of Infrastructure Development, Power
Generation, Healthcare etc. whether of a private or public character
or any Joint Venture with any Government or other Authority in India
or elsewhere under the system of complete ownership, Build Operate
Own and Transfer (BOOT), Built Operate Lease and Transfer (BOLT),
or any other system and to acquire and dispose of shares/securities

in such Companies, Association, Joint Ventures, Partnerships, etc.
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4, To promote, undertake, carry on, either on its own or to enter
into agreements, contracts, partnership, alliance or any other
arrangement for technical, financial and operational assistance or
sharing of profits/losses with any Person/Body/bodies corporate
incorporated in India or abroad either under a strategic alliance or
Joint Venture or any other arrangement, the Business of life Insurance
and annuity in relation to any or all kinds of insurance/ Assurance,
whether of a kind now known or hereafter devised, included Life and
Annuity Assurance, General Insurance/assurance and any kind of
insurance or Assurance or any contact of indemnity against loss of
human life, dependant on human life or any assets and generally to
carry on and transact any and every kind of Insurance, which may
legally be carried on or transacted, including that which is not

comprised in any of the above descriptions of business.

5. To render Financial Advisory Services, Investment Advisory

Services and Management Consultancy Services.”

@
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operations; optimizing and releasing the capital allocation to the Applicant

companies.

46) Board of Directors of Applicant Companies 1,2,3,4,5,6,7,8, 9, 10, 11, 13
vide separate board meetings held on December 27, 2016 and board of
directors of Applicant Company 12 on March 3, 2017 have unanimously

passed resolutions and approved the proposed Scheme.

47) Taking into consideration the joint application and the documents filed

therewith, we propose to issue the following directions :

{a) Inrelation to Applicant Company 1
i.  With respect to Equity Shareholders:
Meeting of equity shareholders of Applicant Company 1 is dispensed with as
consent letters have been received from the equity shareholders

Wl representing 100% in value and are placed on record.

N
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.  With respect to secured creditors:
Meeting of secured creditors of Applicant Company 1, be held at India
Habitat Centre on July 13, 2017 at 2:00 pm, subject to notice of meeting
being issued. The quorum of the secured creditors meeting shall be 5 in
number.
iii.  With respect to unsecured creditors:
Meeting of unsecured creditors of Applicant Company 1 who are
representing llakh or more in value, be held at Air Force Auditorium,
Subroto Park on July 18, 2017 at 2:00 pm, subject to notice of meeting
being issued. The quorum of the unsecured creditors meeting shall be

1200 in number.

() Inrelation to Applicant Company 2
i.  With respect to Equity Shareholders:
Meeting of equity shareholders of Applicant Company 2 is dispensed with

as consent letters have been received from all the equity shareholders

and are placed on record.
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(c)

With respect to secured creditors:
Necessity for convening meeting of secured creditors does not arise as there

is no secured creditor in Applicant Company 2.

With respect to unsecured creditors:
Necessity for convening meeting of unsecured creditors does not arise as

there is no secured creditor in Applicant Company 2.

In relation to Applicant Company 3

With respect to Equity Shareholders:

Meeting of equity shareholders of Applicant Company 3 is dispensed with as
consent letters have been received from all the equity shareholders and are

placed on record.

With respect to preference shareholders:
Meeting of preference shareholders of Applicant Company 3 is dispensed

with as consent letters have been received from all the preference

shareholders and are placed on record.
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With respect to secured creditors:

iii.
Necessity for convening meeting of secured creditors does not arise as there

is no secured creditor in Applicant Company 3.

iv.  With respect to unsecured creditors:
Meeting of unsecured creditors of Applicant Company 3 is dispensed with as
consent letters have been received from 8 unsecured creditors (=98%) and

are placed on record.

(d) In relation to Applicant Company 4
i.  With respect to Equity Shareholders:
Meeting of equity shareholders of Applicant Company 4 is dispensed with as
consent letters have been received from all the equity shareholders and are

placed on record.

With respect to secured creditors:

Necessity for convening meeting of secured creditors does not arise as there

Wd creditor in Applicant Company 4.




{e)
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With respect to unsecured creditors:
Meeting of unsecured creditors of Applicant Company 4 is dispensed with as
consent letters have been received from 7 unsecured creditors (=96%) and

are placed on record.

In relation to Applicant Company 5

With respect to Equity Shareholders:

Meeting of equity shareholders of Applicant Company 5 is dispensed with as
consent letters have been received from all the equity shareholders and are

placed on record.

With respect to secured creditors:
Necessity for convening meeting of secured creditors does not arise as there

is no secured creditor in Applicant Company 5.

With respect to unsecured creditors:

Meeting of unsecured creditors of Applicant Company 5 is dispensed with as

consent letters have been received from 2 unsecured creditors (=100%) and

t/. are placed on record.




(f)

(g)

65

In relation to Applicant Company 6

With respect to Equity Shareholders:

Meeting of equity shareholders of Applicant Company 6 is dispensed with as
consent letters have been received from all the equity shareholders and are

placed on record.

With respect to secured creditors:
Necessity for convening meeting of secured creditors does not arise as there

is no secured creditor in Applicant Company 6.

With respect to unsecured creditors:
Meeting of unsecured creditors of Applicant Company 6 is dispensed with as
consent letters have been received from 1 unsecured creditor (=100%} and

are placed on record.

In relation to Applicant Company 7

With respect to Equity Shareholders:

&
N




ver

(h)

&

66

Meeting of equity shareholders of Applicant Company 7 is dispensed with as
consent letters have been received from all the equity shareholders and are

placed on record.

With respect to secured creditors:
Necessity for convening meeting of secured creditors does not arise as there

is no secured creditor in Applicant Company 7.

With respect to unsecured creditors:
Necessity for convening meeting of secured creditors does not arise as there

is no secured creditor in Applicant Company 7.

In relation to Applicant Company 8

With respect to Equity Shareholders:

Meeting of equity shareholders of Applicant Company 8 is dispensed with as
consent letters have been received from ali the equity shareholders and are

placed on record.
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With respect to secured creditors:
Necessity for convening meeting of secured creditors does not arise as there

is no secured creditor in Applicant Company 8.

With respect to unsecured creditors:
Meeting of unsecured creditors of Appiicant Company 8 is dispensed with as
consent letters have been received from 1 unsecured creditor (=100%) and

are placed on record.

In relation to Applicant Company 9

With respect to Equity Sharehoiders:

Meeting of equity sharehoiders of Applicant Company 9 is dispensed with as
consent ietters have been received from ail the equity sharehoiders and are

placed on record.

With respect to secured creditors:

Necessity for convening meeting of secured creditors does not arise as there

ﬁt_d’is_no secured creditor in Applicant Company 9.
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iii. With respect to unsecured creditors:
Meeting of unsecured creditors of Applicant Company 9 is dispensed with as
consent letters have been received from 25 unsecured creditors (=95.08%)

and are placed on record.

(1) Inrelation to Applicant Company 10
i.  With respect to Equity Sharehoiders:
Meeting of equity shareholders of Applicant Company 10 is dispensed with
as consent letters have been received from all the equity shareholders and

are placed on record.

li.  With respect to secured creditors:
Necessity for convening meeting of secured creditors does not arise as there

is no secured creditor in Appiicant Company 10.

iii.  With respect to unsecured creditors:
Meeting of unsecured creditors of Applicant Company 10 is dispensed with

as consent letters have been received from 1 unsecured creditor (=99.28%)

m/ﬂcﬂ'e_placed on record.




(k)

M.

(n
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In relation to Applicant Company 11
With respect to Equity Shareholders:
Meeting of equity shareholders of Applicant Company 11 is dispensed with
as consent letters have been received from all the equity shareholders and

are placed on record.

With respect to secured creditors:
Necessity for convening meeting of secured creditors does not arise as there

is no secured creditor in Applicant Company 11.

With respect to unsecured creditors:
Meeting of unsecured creditors of Applicant Company 11 is dispensed with
as consent letters have been received from 1 unsecured creditor (=100%)

and are placed on record.

In relation to Applicant Company 12

With respect to Equity Shareholders:
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Meeting of equity shareholders of Applicant Company 12 is dispensed with
as consent letters have been received from ail the equity shareholders and

are placed on record.

ii. With respect to secured creditors:
Necessity for convening meeting of secured creditors does not arise as there

is no secured creditor in Applicant Company 12.

iii. With respect to unsecured creditors:
Meeting of unsecured creditors of Applicant Company 12 is dispensed with
as consent letters have been received from 2 unsecured creditors (=100%)

and are placed on record.

(m) Inrelation to Applicant Company 13
i.  With respect to Preference Shareholders:
Meeting of preference shareholders of Applicant Company 13 is dispensed
with as consent letters have been received from all the preference

shareholders and are placed on record.
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\i. With respect to Equity Shareholders:
Meeting of equity shareholders of Applicant Company 13, be held at Air
Force Auditorium, Subroto Park on July 13, 2017 at 4:00 pm, subject to
notice of meeting being issued. The quorum of the equity shareholders

meeting shall be 1000 in number.

i, With respect to secured creditors:
Meeting of secured creditors of Applicant Company 13, be held at India
Habitat Centre on July 18, 2017 at 4:00 pm, subject to notice of meeting
being issued. The quorum of the secured creditors meeting shall be 4 in
number.
i With respect to unsecured creditors:
Meeting of unsecured creditors of Applicant Company 13 is dispensed

with as consent letters have been received from 10 unsecured creditors

representing 99.93% and are placed on record.
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N} in case the quorum as noted above for the above meetings of the Applicant
Companies are not present, then the meetings shall be adjourned for half an hour,
and thereafter the persons present and voting shall be deemed to constitute the
quorum. For the purpose of computing the quorum the valid proxies shall also be
considered, if the proxy in the prescribed form, duly signed by the person entitled
to attend and vote at the meeting, is filed with the registered office of the applicant
companies at least 48 hours before the meetings. The Chairperson and Alternate
Chairperson appointed herein along with Scrutinizer shall ensure that the proxy
registers are properly maintained.

0) Mr. Satwinder Singh, Advocate ( Mobile: 9871686000) is appointed as the
Chairperson and Mr. Vikrant Pachnanda Advocate ( Mobile: 9871138313}is
appointed as the Aiternate Chairperson for the meeting of Equity Sharehoiders, as
has been directed to be convened by this Tribunal in respect of the Applicant
Companies.

P) The fee of the Chairperson for the aforesaid meetings shall be Rs. One Lakh Fifty
Thousand and the fee of the Alternate Chairperson shall be Rs.75, 000/- in addition

to meeting their incidental expenses. Mr. Vivek Goel { Mobile: 9815522553) is

ﬁ appointed as a Scrutinizer and would be entitled to fee of Rs. 75,000/- for his

N
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services in addition to meeting his incidental expenses. The Chairpersons shail file
their reports within two weeks from the date of holding of the above said meetings.
P) That individual notices of the said meetings shall be sent by the Applicant
Companies through registered post or speed post or through courier or through e-
mail , 30 days in advance before the scheduled date of the meeting, indicating the
day, date, the place and the time as aforesaid, together with a copy of Scheme of
Amalgamation, copy of explanatory statement, required to be sent under the
Companies Act, 2013 and the prescribed form of proxy shali also be sent aiong and
in addition to the above any other documents as may be prescribed under the Act

may also be duly sent with the notice.

Q) That the Applicant Companies shaii pubiish advertisement with a gap of at least
30 clear days before the aforesaid meetings, indicating the day, date and the place
and time as aforesaid, to be pubiished in the Engiish Daiiy , “Economic Times” (Delhi
Edition), Hindi Daily, “Punjab Kesari” (Deihi Edition) stating that the copies of
Scheme of Amalgamation, the Explanatory Statement required to be furnished

pursuant to Section 230 of the Act, and the form of proxy shail be provided free of

charge at the registered office of the Appiicant Companies.
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